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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  418 of 2021 

With  

ORIGINAL APPLICATION NO. 447 of 2021 

IN THE MATTER OF: 

Tilak Raj Adhana & Ors   …Applicants 

Versus 

State of Uttar Pradesh & Ors.   …Respondents 

REPLY ON BEHALF OF THE PROJECT 

PROPONENT/RESPONDENT NO.5 AND 06 TO THE 

VERIFICATION REPORT DATED 24.01.2025 FILED BY THE 

UPPCB 

Most Respectfully Showeth: - 

1. That the captioned Original Application is a Letter Petition filed by

one person namely Tilak Raj Adhana and others whereby, the

allegations of emission of heavy smoke by the Modi Sugar Mills,

Modi Nagar, Ghaziabad, Uttar Pradesh has been made. That the

Answering Respondent/Project Proponent has already filed the

reply to the Original Application.

2. That the answering Respondents is filing the present Reply to the

verification report dated 24.01.2025 filed by the UPPCB. That the

main issue raised in the verification report dated 24.01.2025 filed

by UPPCB is related to time duration regarding loading of ash,

filtration and disposal thereafter. That during the inspection made

by the UPPCB it was observed that total time duration from loading

of ash to the disposal thereafter is approximately 6-7 hours, whereas

as per earlier records total time duration is 16 minutes. At this
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juncture it is important to reproduce here relevant paras of the 

verification report dated 24.01.2025:  

14.That the Project Proponent had provided with a 

weighment slip dated 21.01.2025 to the UPPCB officials. 

That on the said date, the officials observed a vehicle bearing 

registration number UP15-7522 present at the site in 

question. That it was observed that the tare (empty) weight of 

the vehicle was recorded at 05:04:56 AM, and the gross 

(loaded) weight was recorded at 11:20:03 AM, indicating a 

total time lapse of approximately 05 hours and 35 minutes. 

However, as per earlier recorded details in weighment slip, 

the tare weight for the same vehicle was measured at 

12:37:25 AM and the gross weight was measured at 

12:52:28 AM on the same day. This suggests that the entire 

loading and filtration process was completed within just 16 

minutes, which is contradictory and raises serious concerns 

regarding the accuracy of the weighment records. 

15.That on the same day, the officials also observed another 

vehicle bearing registration number UP14-7417. That the 

tare and gross weight of the said vehicle were recorded at 

02:00:50 AM and 08:41:01 AM, respectively, indicating a 

total time lapse of approximately 06 hours and 41 minutes. 

However, as per weighment slip dated 21.01.2025 of the said 

vehicle, the tare and gross weight fort the same vehicle were 

recorded at 12:09:02 AM and 12:27:32 AM, respectively, 

suggesting that the entire process was completed within just 

18 minutes. This discrepancy in recorded weighment data is 

highly questionable. 
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3. It is respectfully submitted that, in the previous orders and during 

the course of hearing, this Hon’ble Tribunal had expressed concern 

regarding the transportation of fly ash through tractors and trolleys. 

In response thereto, it was explained that the trolleys are frequently 

interchanged and attached to different tractors from time to time, 

thereby creating practical difficulties in effective monitoring and 

identification. However, with a view to streamline the system and 

to ensure greater transparency, accountability, and effective 

monitoring in future, the concerned authorities have now initiated 

steps to permanently tag/attach the trolleys with the respective 

tractors/vehicles carrying fly ash, so as to avoid any discrepancy, 

mismatch, or lack of monitoring during transportation. That the 

answering Respondents are using 4 tractors i.e., (i) UP12 BZ 2687 

(ii) UP12 CB 5866 (iii) UP15 EL 5250 and (iv) UP76 R 5965 

attached with the trolley to dispose of the fly ash. 

4. It is submitted that the answering Respondents duly maintains the 

record regarding disposal of the fly ash. That the earlier recorded 

time duration i.e., 16 minutes was only a running time of the tractors 

from the unit to the disposal of the wet ash to the area wherein wet 

ash was unloaded. That the total actual time is 5-7 hrs. as recorded 

during the verification. That the time duration may vary from 5-7 

hrs. to more than that in case if the tare weight of the tractor is done 

and tractor is standing without having loaded fly ash.   

A copy of the weigh slip of the relevant time and records maintained 

by the answering Respondents is annexed herewith and marked as 

ANNEXURE R-1 (COLLY). 

5. That the Project Proponent has all kinds of requisite permissions 

from the respective authorities such as, Consent-to-Operate, valid 

authorization under hazardous waste management, Environmental 
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Clearance, etc. and the same has already been annexed by the 

Project Proponent in it earlier reply filed.  

6. That, in view of the above facts and circumstances of the case and 

the answering Respondent has a good case on merits and the 

Original Applicant has made bald allegation without any 

proofs/evidence to substantiate its allegation hence, the present 

original Application may be dismissed. 

7. That the supporting Affidavit is being filed along with this Reply. 

 

FILED BY  

THROUGH                                                                         

 

SAURABH RAJPAL  

(ADVOCATE FOR THE PROJECT PROPONENT) 

OFFICE:-D-291, 2ND & 3rd FLOOR,  

DEFENCE COLONY,  

NEW DELHI-110024 

MOB: -9971792885 

                                          E-MAIL: -advocatesaurabhrajpal@gmail.com   

PLACE – NEW DELHI 

DATE -        18.05.2026  
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

I.A NO. OF 2026
IN

ORIGINAL APPLICATION NO.41B of 2027.
with

ORIGINAL APPLICATION NO.447 of 2021.

Tilak Raj Adhana & Ors .Applicants
Versus

State of Uttar Pradesh ..Respondent

AFFIDAVIT

I, Praveen Sharma, S/o. Shri Ramesh Chand Sharma, Aged About 56

years, R/o. 60 Meera Enclave,Garh Road,Gandhi Ashram, Meerut Uttar

Pradesh-250002, do hereby solemnlyaffirm and declare as under: -
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IN THE MATTER OF:
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1. That I am Authorrzed Representative of M/s Modi Sugar Mills Unit,

Modinagar, District Ghaziabad(Il.P) and am well conversant with the facts

and circumstances of the case and thus competeht to swear this affidavit.

2. That the accompanying application has been drafted by -y Counsel under

my instruction based on knowledge and I affirm that statement of facts

made herein are true and correct to my knowledge.

3. 'fhat the contents of the said application be read as parl of this affidavit and

same are not repeated here for the sake of brevity.

4. That the annexures filed along with the Application are true copies of their

A& ective originals.

Iir

iot-{inV.
/4y.t1'

t\ DEPONENT

CATION

Verified at Modinagar on 13th day of Muy, 2026 that the contents of my

aftrresaid af-fidavit are true and correct to my knowledge. No parl of it is

false nor anything material has been concealed therefrom.

,./'T\e.L
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ANNEXURE R-1 71514



81515



91516



101517



111518



121519



131520



141521



151522



161523



171524



181525



191526



201527



211528



221529



231530



241531



251532



261533



271534



281535



291536



301537



311538



321539



331540



341541



351542



361543



371544



381545



391546



401547



411548



421549



431550



441551



451552



461553



471554



481555



491556



501557



511558



521559



531560



541561



551562



561563



571564



581565



591566



601567



611568



621569



631570



641571



651572



661573



671574



681575



691576



701577



711578



721579



731580



741581



751582



761583



771584



781585



791586



801587



811588



821589



831590



841591



851592



861593



871594



881595



891596



901597



911598



921599



931600



941601



951602



961603



971604



981605



991606



1001607



1011608



1021609



1031610



1041611



1051612



1061613



1071614



1081615



1091616



1101617



1111618



1121619



1131620



1141621



1151622



1161623



1171624



1181625



1191626



1201627



1211628



1221629



1231630



1241631



1251632



1261633



1271634



1281635



1291636



1301637



1311638



1321639



1331640



1341641



1351642



1361643



1371644



1381645



1391646



1401647



1411648



1421649



1431650



1441651



1451652



1461653



1471654



1481655



1491656



1501657



1511658



1521659



1531660



1541661



1551662



1561663



1571664



1581665



1591666



1601667



1611668



1621669



1631670



1641671



1651672



1661673



1671674



1681675



1691676



1701677



1711678



1721679



1731680



1741681



1751682



1761683



1771684



1781685



1791686



1801687



1811688



1821689



1831690



1841691



1851692



1861693



1871694



1881695



1891696



1901697



1911698



1921699



1931700



1941701



1951702



1961703



1971704



1981705



1991706



2001707



2011708



2021709



2031710



2041711



2051712



2061713



2071714



2081715



2091716



2101717



2111718



2121719



2131720



2141721



2151722



2161723



2171724



2181725



2191726



2201727



2211728



2221729



2231730



2241731



2251732



2261733



2271734



2281735



2291736



2301737



2311738



2321739



2331740



2341741



2351742



2361743



2371744



2381745



2391746



2401747



2411748



2421749



2431750



2441751



2451752



2461753



2471754



2481755



2491756



2501757



2511758



2521759



2531760



2541761



2551762



2561763



2571764



2581765



2591766



2601767



2611768



2621769



2631770



UMESH MODI

- 

GROUP 

-

MODI SUGAR MILLS
(A Unit of Modi lndustries Limited)

Date: 16.05.2026

TO WHOM SO EVER IT MAY CONCERN

SUB: AUTIIORITY LETTER TO ACT/APPEAR AND DO NEEDFUL
IN TIIE MATTER OF' TILAK RAJ ADHANA & ORS. VERSUS
STATE OF UTTAR PRADESH & ORS. (OA NO. 44712021)

Dear sir/madam,

I, Narain Prakash Bansal Slo Late Shri Ram Swaroop Bansal, Chief

Executive, Modi Industries Limited (Unit-Modi Sugar Mills), Modinagar

authorize Mr. Praveen Sharma, Vice President (Technical) to appear on

behalf of IvI/s. Modi Sugar Mills, Modinagar, District - Ghaziabad, Uttar

Pradesh to actlappear and do needful works in the matter of Tilak Raj

Adhana & Ors. versus State of Uttar Pradesh & Ors. (OA No.

44712021), Pending before the National Green Tribunal, Principal Bench

New Delhi.

5

FoT MODI SUGAR MILL,

NarainMansat
Chief Executive

lVodinagar-201 204 Distt -Ghaziabad, (U.P.), INDIA

Telephone .01232-242321,7902108560,7902108570 E-mail :ceoffice@modisugar.com
Ci ru-U I 5429UP 1932PLCOOO469 PAN : AAACIV2O63Q GSTI N O9AAACIV 2063Q421
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Saurabh <saurabhrajpal.sc.aor@gmail.com>

Advance Service in OA No. 418 of 2021
1 message

Saurabh <saurabhrajpal.sc.aor@gmail.com> Mon, May 18, 2026 at 7:31 PM
To: gigicgeorge.adv42@yahoo.in, bhanwar jadon <bhanwar09jadon@gmail.com>

Sir/Madam,

Please find the copy of the reply attached below, filed in the above subject matter on behalf of the Respondent as advance proof of
service.

Thanking you.

Yours sincerely,

Saurabh Rajpal
Counsel for the Respondent No. 5 and 6

 Reply modi mill_18.05.2026.pdf
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https://drive.google.com/file/d/1JqwEzuv-BJny_pajJkqxWvGbV9TajojH/view?usp=drive_web

